
OA NO. 1(121/20(12

Ih i 55 thfi 7t.h day of Novombor. 2(){)2

HON'HJ.K SH. KIJI.J)IF SINGH, MKMHKH (,J)

Hhagat Singh,
Frefjent. Jy working an Feon
on oa55i3a 1/ad-hoo basis.

2. Kajender Singh,
Frosent.ly working as Sweeper
on oa.sna I /ad-hoo has i s.

Ma.noj Knmar Sharma,
Fresent, ]y working as Feon
on oasna1/ad-hoc basis.

All working as Group-]), Class-IV employees
in Debt Heoovery Iribuna 1 -M, Vikrant Tower
Hajendra Flaoe, New Delhi.

(By Advocate: Sh. S.K.Gupta proxy for
Sh. H.S.G5jpta.)

Versus

i ■ Un i on of Ind i a
Ihrough Secretary,
Ministry of Finance.
North Block,
New De1h i.

2. Registrar,
Debts Recovery Tr i btjna 1 - I 1 ,
I  I I rd Floor, Vikr.ant Tower,
Rajendra. Flace, New Delhi.

2. Secretary,
Deptt. of FJconomic Affairs,
•Mini.stry of Finance,
Farl iament Street,
New De1h i.

(By Advocate; Sh. Ani l Singhal proxy for
Mrs. F.K.Gupta)

O R D E K fORAI/)

By Sh . K u I d i p Si ngh , Membe r ( .1)

App1 i cant has f i 1ed this OA seek i ng fo11ow i ng

re 1 i efs:-

(i) to declare the action of the respondents as i l legal

and arbitrary by which they are replacing one set of

ad hoc employees by another set of ad hoc employees;
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(i f) to direct. the respondento to consider the case of

the appl io.ants for regu ! .ar i sat i on in terms of the

Hecruitment Kules or alternatively direot the

respondents to confer temporary status upon the

appl icants in terms of the Scheme dated 10.9.1992;

(i i i) to further direct the respondents not. to terminjite

the services of the appl icants ti l l they are

considered for regu1arisation or granted the

temporary statfjs as claimed above.

2. The main case of the appi icant. is that he had been working

.as Peon on .ad hoc basis since 15.6.2001 and his .ad hoc

appointment, h.as been renewed from time to time. Now it. is .an

.admitted case of the p.a.rties th.at the dep.artment h.as fr.amed

recrfj i t.ment rules for the post of Peon which the appl ic.ant is

hold ing. .According to the recrij i t.ment. rijles, the

qu.a 1 i f i c.at i on required is middle pass .and should be between

the age of 18-27 years (Kelaxable for Govt. servants fipto 25

years in accordance with the i nstrfict i ons or order issued by

the (lent.ral Govt. .and recruitment, is to be m.ade through

Kmployment. Kxcbange. Sh. Ani l Singhal submits that in

accordance with these recruitment rules department is going to

appoint. Peona and tha dapartmant a.a per OM cannot, cotnlnua the
appl ionnt. beyond the period of one year on ad hoo ba.al.a.

3. Since the ragnlar racrnitcent l« going to take plaoa. an
department is within their rights to .appoint a
regiiiar po.at.a. Hoeever, it. „a.c anb.ittad that reapondant.
ih.al l not. replace the .applic

i.ant' s services by .any other ..d ho,.

employee.
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4. Sh. Gupta appearing for the appl icant submits that when

the appl icant was earl ier appointed on ad hoc basis, his name

was sponsored by Kmployment Kvchange. Since the department is

going to make recuritment of the Feons on the basis of the

candidates sponsored by the Kmployment Kychange so his

candidature be also taken. Since he is sponsored bv

Kmployment Kvchange the request of the appl icant is quite

genuine and bonafide. OA is al lowed to the evtent that

respondents are dirented to consider the name of the appl icant

also .as .a sponsored candidate from Kmployment Kvchange as .and

when they hold the selection of Peon in accord.ance with the

rules .and instructions. OA st.ands disnosed of.

(  Kl.h.DlF SINGH )

Member (.1)


